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I¥ THE CENTRAL ADMIN ISTRAT IVE TRIBUNAL: HYDERABAD BENCH :
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1, B,V.R,Chowdary,

- 24 JeJdJoginaidu,
3. U.Satyanarayana,
4, G, Veera Bhadram,
5, HM,Visweswara Rao.
6, T,S.N,Murthy.
7. M, V=erabhadrarse,
8., B.Subba raeo,
9, M,Gopala Krishma,
10. Ch,V.R,Krishnarao,
11. M, Satyanarayana,
12. K Jeganmohan Rae,

- 13, D.Suryaprakash Rao,
14, P.V,V,Satyanarayana
15. S, Kendayya.

and

1. Union eof India, rep, by the Secretary,
Te lacommunications, Sancnar Bhavan,
Ashoka Road, New Delhi-.110 001,

2, Chicf General Manager, Telecokmunications,

Apids, Hyderabad,
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24,
25,
26,
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28,
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K.Ranganayakulu,
R,C, Satyanarayana,
M,Ramachandrarao,
K,Bhaskararao,
Ch,V,SaStrY.;
R.V.Rgmana Marthy,
B.Vankata Rao,
V.Seeta Ramaiah,
Ch, Krishnamjaya,
N.Iﬁmswuaéaa. |
T,H,Re K.Redd!.y.
K, Re L.Reddy,
P.Baburao,
29, M,6rinivhsacHari,
30. I%Satyanaraya‘na.
31, b,Baburao,
32, N,Singaraiah,
33. M,Nageswara Rao,
34, M.V.S,Rayudu,
35. Ch.Tatablbai.[
36, J.Venkatarao,

37, ¥,5,Ashok Kumar,
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3, General Minager, Telecomnunicatiens,

Suryalek Complex, Abids, Hyderabad,
4, Ceneral Manager, Telecommunications,

Rajahmandry,.

5, Telecem Divisional Manager, Telecommmications,

Eluru,

COUNSEL FOR THE APPLICANTS 23
COUNSEL FOR THE RESPONDEHNTS 23
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which they earped under the OTBP Scheme,

CORAM:

THE HON'BIE SRI R RANGARAJAN, MEMBER (ADMV) :

f

| ‘AND ' o '
THE HON'BIE SRI B.S.JAT PARAMESHHAR ,MIIBER (JUDL)
|
|| !
| I

] ;

(AS PER HON'BIE SRI B,3.JAl PARAI-ESH&*IAR,I»EI’BEII?.{J) L)
. L

Heard Sri P.N.A,Christian, the learned OCounsel for

the Applicants and Sri V,Rajeshwara Rgo, the learred

1

Standing Counsel for the Respondents,
: I
l

2. This is an application under sectien, 15? of the

|

Administrative Tribunals Act., The appliCatic;Bn was filed

on 1~5-1995, ’

|

3. There are 37 applicants in this OA, Tfley are all
working as Technical Supervisors ('I‘SO).Greup-:'C‘ employees
borne on the establishment of the Telt_:c‘om Enlgineering
Section of the Respondent-Department, They |submit that
all of them, after passing the 10th Standarﬁi examinat ion,
have acquired three year's diploma in Electxli‘icai or Mxcha-
nical or Ra@io or Taelecom or Electronic discll.'ipli:nes from

the Ipstitutes recognised by the appropriablg State/Central

l
Government. Their present scale of pay is Bs,1400-2300/-

4, It is submitted that in order to meet the modern

¥

and new communication Technologies, the resSpondents

proposed changes in the structure of the Engineering
Section and issued instructions thraingh letter dated:
;6-10-1990, restructuring various Groups-‘C* and ‘D' posts,
They submit that the department created a cadre called

the Telecom Technical Assistants (for short Wthe TTAS")

and issued the statutory rules under notifiicationed

O\/ 5000033.'
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dated 322-7-1991 regulating the method of recruitment

' |
to the cadre of TTAs (in short "the Rules, 1991 “lJ. |

|
5. AS per Rule,11(1) of the Rules, 1991 promwtion to the

cadre of TTAs is based on the seniority-cuﬁ-firmes‘s from

.
|

a) The empleyees belenging to Group~'C'; | "

amongst =

b) From all the employees borne en the regxialar Esta-

blishment belonging te Grade-D in the Télece,m
Engineering Cepartment; - |
c) In case sufficient candidates are not ayailsble

\
under Group'C! or Group'D' then the reminder will

be recruited through a Competitive Examjinat:g.on

frem amongst Technicians and who are di!plemé holders,

It is stated that the scale of pay for the p@!St of TTAs is
Rs. 1320-2040/~, l |

6. During 1992, the respondents started tt;e process of
deputing eligible efficials for TTA's Training Co‘urse. it
is stated that the Department failed te depute the senior |
most Diploma Holders fer the training. Then|the ‘appliCants,
it is submitted, made enquiries with the respondents and

- they were informed that they are deputing th{le officials

for the training course as per the instructions contaimed
in letter dated s7-1-1992 of the ReSpendént Nfa.l. | I 1s
further stated that the said letterx stipulat?ed a‘CIauSe,

Rif any TSO earlier are nominated for the trlainiﬁg course,

) |
they should be informed and their cases for lnemi;aatien for

the training course would be considered after seeking cla-

rification frem the LOT", ‘

7.  The applicants submit that the above J;tipqlatien

pertained tcjf’TSOs who Were non-diploma heolders,

611' “'::, .,.C.'..4
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8. The applicants were net considered for deputing them

for TTA's Traiming Course, They are aggreiveﬁ oven the

manper of selectien of officials for nominatien fbf TTA'S

training, They Submit that on the assurance given by the

Respondent No,2, they awaited clarification fé@m tbe DT,

S. The applicants state that, while fiximgithepay of

T8 (0) promoted under the OTBP Scheme, inﬁtruc#ienﬁ were
issued in its letter dated ;12-10~1993 that thgy nﬁy be

granted advance increments on their fermal pmenotional

appointment/joining the cadre of TTAs after completion of

|
tralning.,

10, They submit that the respondent no.,2 by his‘letter

dated :17-1-1994 clarified that TS (0) who nadlp@sstsed
the three year diploma after passing 10th Sténdard‘are
eligible to enter into the cadre of ITAs, T?e réspondent
no.2 further requested the respondents 3 and|4 and other

General Managers to depute 78 (0)s possessing| three year?s

diploma for TTAS training course,forthwitn. }

11, The greivance ¢of the applicants is thJ » about two

years had lapsed ir isSsuing or Seeking necessary ¢larifiw
cations frem DOT, and they were not at all ?epuged ﬁir
the training course till February,1994, Thdy sibmit thet
they should have been deputed for the training course in

the year 1992 itself, :

S12. While the matter stoed thus, the resandent—depart~

ment issued amother set of rules dated :27-4-1994 which
were in the nature of executive instructions to prepare
an Eligibility Iist of the TS(0)s and a Select Panel for
re-structure% cadres in Group-'C' employees, AS per the
iRStructions‘,g' the department was required to pn‘epare an
eligibility list from amongsti- j

a) pessesing three year diploma; 5

N~  eibevedeeds
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b) Technicians who had 1042 qualification olr |

equivalent qualification, or higher qualification

|
like Degree in B,Sc or M,Sc,:

<) Technicians holding two year ITI cl.i.plemrati after

d) the oether Technicians who do not possessi any!

passing 10th Standard; and

qualificetions described in {(a) to {c) aibove: but

qualified themselves through a qualify illlg Screening

Test, ‘

13, The greivance of the applicants is t_hat|, this

instructions made possible to inclwie,certainl Group~-1'C*
|

officials who were not otherwise eligible for|consideration

for premotion to the TTAs cadre, | |

14, They submit that Rule 7 of the instructﬁons’stipulated
that Selections/Appointments already made to lthe cﬁatﬂgory
of TTAs shall hold geod and the same should nlot bé altered

or modified, |

|
15, They submit that the instructions contained in the

letter dated ;27-4-1994 were only instructions of an exe-
cutive nature and could not have the effect cif amend ing

or altering or modifying the rectified recruitment rules,
|
16, They submit that the imstructions in the letter

dated :27-4-1994 were incorporated in the sta*‘;:utory recruit-

ment rules by means of a notification dated 313-13‘-1994 which

came into force with effect from the date of|publication of

the same in the Official Gazette,

17. Their further greivance is that the respondents have

not deputed them for TTAS training course even as per

potification dated $13-12-1994, |

N_— RPN
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18, The respondents in thelir letter dated=12+10—1993
f

gave instructions to the effect that all OTBSVBCR officials
who opt for the restructured cadre may be sanctloned an

advance annual increments on their fopmal appointn:nt/

o
19, AS the respondents failed to depute the lapplicants

joining date of the restructured post,

for the TTAs training course, the applicants submit that
they lost the promotional chance as well as_the benefit of
f !

s - |
acquiring or earning an additional increment,
[

20. The greivance of the applicants is thatl they could
l

not draw this additional advance incrementS_b%gauge_ef_the
failure on the part ¢f the respondents to depﬁte them for

training course for TTAs, ,

21, The respondent. by his letter dateds9-g-199§ clari-
£ied that the scale of pay of OTBP/BCR officials is higher
than the scale of TTAs/Sr,TOAs and that, hawéver,’the
Techpnicians will be considered for officiatiég arrangements

zgainst restructured pest with effect from J%nuary,1994

provided such officjals have been working in#the*new areas

of Technologies, The applicants sSubmit thatlI

eligible for advance annual increments with effect from

|
12-10~1993 but they denied the same, - They %rge that, non-

they became

payment of the advance increments to them pﬁior to letter
dated :9-3-1995 are discriminatory, unlanul,l' unjustified

and unfair,

22, The TTAs are in the feeder category f?r the post of
JTOs. Some of the TTAs are allowed to appear for Screening
Test but, however, the applicants submit that they were

denjied oppoertunity toc become JTOS,

....l.%“.’T
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23, They submit that the seniority list in tL\e céd::e
of TTAs is not yet finalised even theugh they have put ‘in
22 years of Service (mximum) and 16 years of service

{(mig imum), ‘

24, The applicants have filed this OA praying f@‘:: a

declaratien s~
i) That the action of the resp@ndent-authnritie% in.
not deputing them for TTAsS trainming ceurse imspite

of they being eligible as per their senieri'c;y:

ii)} That the action of the respondents in not extending
the benefit of an annual advance imrcrements ‘t& the
applicants inspite of their being werking in f.he new
Technolegy areas and performing the duties éf re-

structured posts; wd _

ii1) That the letter bearing No,27/2/9/J/TE-II(Pt),
dated 39-3~1995 by which they could not be considered

as efficiating TTAS; |

as illegal, improper, irrational, mischievous, unjust,

unfair, unlawful and opposed to Rules, clarified ‘letter

dated ;17-1-19294, to rule,7 of the_Ac_lminiStrative Executive
Instructiens dated s27-4-1994, te statutory rules Edateds
13~12-1994, to the Principles of Natural Justic::e,_tfb
Jetters dated :12-10-1993, and 31-8-1994, and|to %qpity,
fair-play, and violative of Articles 14, 16 z_:‘tnd 300-A of
the Constitution of India and consSequently d![:_recting the

\
respondent-~authorities :-

a) t0o treat the applicanty as Seniers in t‘he cadre of

TTAs to those officials who were juniocX tolthem in
the cadre of TS (0);
b) +0 sanction an advance incremants to them with
|

effect from 12-10-1993 treating them either as

officiating or regular TTAs;

N~ coseiendd
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c) te depute them fer TTA's training course; aﬂd

' i
d) to conduct another Screening Test for the applicants
fOr CONSIQOIINYG UTNTIU LD piouss Lawss ww i

them with those who had qualified inm the Test conduc-

ted on 29-1-1995, .i

: '
25, This Bench passed an Interim Order datqd35-6-1995

wherein, it was held that the Interim Order ﬁatedh9~5—l995
in OA,N0,526 of 1995 would endure to the benefit of the

applicants herein alse if they are seniers to the applicants
in OA.,No,526 of 1995 as submitted for the apﬁlicagts.

|A,

26, The respendents have filed the counter contending

that the OA is not in accordamce with the rule 10 of the

C, A, T, (Procedure )Rules, 1987, that tbe OA confisté of malti-

reliefs which are pot consequentizl, that thE 0A|is not
-t
maintainable, that as per the poliqy»evolvedlby The poT,

New Delhi in letter No,27-4-/87-TE~II(2), dated :16-10-1990

for restructuring various Group-'C' and 'O Fadrés. This

was done with a view to meet the requirenenés of|the change

in the Technology. They Submit that the said lertcr created

a cadre called TTA and issued statutory regﬂuitmsnt rules

in this regard fer the recruitment of TI&S.' The' above

cited letter created & new cadre ©f TTAs wi%h the pay scale

as follows :~ _ 0
a) TTA~-Grade~1 scale of pay of k.1320?2040/g

b) TTA~Grade~1I scale of pay of R‘s.160{'}-2;660/'--l
|

27, Para,3 of the said letter proposed tol restrict the
direct recruitment to the cadre of TTAs to Fhosé who posses-
sed three years Engineering Diplema after lbth Standard, It
was also propesed that the Departmental Recruitment from
Phone Mechanic and from only those whe pmssesseé 10th Stan-
dard qualification + 5 years experience and thrgugh eompe~

titive examination, They sSubmit that, however, during the

j\’/,, i.....g
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transiticnal pericd, it was proposed that the &)081: in the

newly created after restructuring would be filled as per
i . |

=0 ‘

Para,6 ) of the said Order, Para,6({) reads as f?llaws 2=

“"para 6 () :~ Telecom Technical Assistant - From
Departmental candidates in all cadres possessing 3! years

Engineering Diploma after 10th Standard by ‘*séniority-cum-

fitness' followed by training and pest training test, Bal-
ance by competitive examinaticns from Technicians only

who are non-diplema holders,®

The Department annolnced the recruitment ru]}es to
the cadre of TTA,vide TCHQ,New Delhi Ir,Ne,7-58/90-NCG,
dated :22~7-1991 (Annexure-2) under Article 309 of the Cons-

titution apd the rules provide as wnder in Sgheduleg

|
Item (10) : Method of recruitment ~ 100% by promotion,

Item(11) :In case of recruitment - by promotion on the basis

by prometion cadres of senmr:.ty-—cﬂ:m—fitness
from which premotion from amongISt the follewing
to be made, categories of departmental

employees |possessing mini-
mam qua llfiCutiOn of three
years dlplema in-eiz after
10th standard,

(i) All Group‘'c’ ‘employees
borne on the regular esta-
blishment in the Telecom
Engineering Branch of the
Department

(ii) All Grclup‘D' employees
borne on the regular esta-~
blishment in the Telecom
Engineerlng w:mg of the
Dept, |

{2) In caSe‘ adequate candi-
dates are not avallable,
through the process of selec-
tion as given above, balance
would be rL_- c:ru:l.ted through
CompetitlvF: Examination from
amongst the Technicians who
are non-diploma holders,

28, I+ is sSubmitted that, sSubsecquently the DOI‘jall@wed
officlale in OTBP/BCR to be a feeder cadres |to jc!>in the

restructured cadre remain ing other conditions being the

@‘1/ ' | chesnaell
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In that letter it was alsy clarified that theloffic:.als

-1l

absorped in the restructured cadres would have an option

+m Araw +he (YRR =rals af +he nrevicus cadre J_f i'l|: was
advantageous to the officials. Subsequently DOT through

its letter dated 312-10-1993 (Annexure,R-4) on the questien
of fixation of pay in the restructured cadre provided as
follows 3

] he queﬁtion eof fixation of pay ef those efficials
who are already working in CTBP/BCR Scale of their
basic cadre and opt for the restructured cadres

may be granted one advance increment on their for-
mal appointment/joining the new post in the iestruc-
tured cédres after completing the formality such |
as pas'sing the presc;ribed examinatiors,_‘ undergo ing
training etc,, as prescribed in the Recruitment

Rulesa " ‘

29, In the letter dated $29-2-1994 (Annexure ,R-5) it was
decided that the Selections/Appointments almady made in
respect of PM/TTA as per the m mstruct:mns/mles
will stand and their Seniority will not be altered conse-

|
quent upon the subsequent revisien in the -reci:ruitment rules,

30. They submit thet, en the question of xrjkaing officia~

ting arrangement in the TTAs cadre, it was decided by the

: |
DOT by its letter Cated 39-3-1995 that 'fec‘hniciansT would

be considered for officiating arrangement in| the TTAS cadre
and those officials who had already in the OTBP/ﬁCR need
not be considered for officiating promotion [in the TTAs
cadre {restructured cadres) as thoSe officers whe were al-
ready in the higher scale of pay than the scale ?rcavided

for the TTAs, It is stated that the scale of pay of those

.l.....lll
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QOfficers were as unders

|

y |
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|

|

l

Basic Cadre Scale of Pay OTBP BCR | 10%BCR
]
Technician 975-25-1150-  1400-40-1600- 1600450-  2000-60-230
~30-1540 -50-2300-60~  -2300~60- ~-75-3200
~2600 -2660 |
!
Restructured Cadres Grade-~I Graﬁe—lf
| S
TTA/Sr,TOA 1320-30-1560 1600~50~2300
~EB-40~2040 ~EB-60~2660

31. They submit that the Department did not{ take decision
whether to allow the officials in OTBP/BCR sciales‘ till
20-5~1993 and as such, the letter dated £7-1-1992 issued by
the 2nd respondent is in order, It was only Ethraugh letter
dated $20-5-1993 of the DOT, the officials in IOTBP{'BCR were
considered for the restructured post im TTAS {cadre. It is
stated that consequent upon the clar if icat jon allowing the
officials in OTBP/BCR categories to come to TTAS cadre, the

‘tion of

department gave further clarification on the"fixa
pay of those officials and 1t was laid dewn ¢hat‘those offi-
cials may be giver one advance imcrement on !lcheir formal
o appointment/joining in the cadre of TTAS aft}ar the comple~
/ tion of the training., They submit after recieipt‘of such
| clarification, options were called from the feligjble can~-
didates, identified walk-in-group, qualifyinlg Screening
tests were conducted, and eligibility list v.‘lras prepared
as per the guidelines issued by the DOT and ]the leligible
candidates were deputed for training SubjEC‘ig.;. to ‘tbe avai-
lability of Training Centres and other corﬁ:li.tions in this
regard, It is stated that the applicants b?cam@ eligible
for entry into the cadre of TTAs only on 201'-5-19‘9.3 after
the DOT clarified the matter and accerdingly they vere
deputed for training in accordance with the| rules and
instructions. They submit that the senijority lists were
prepared in accordance with the instructions of!the DOoT

}....-.1'2-
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ard the pay scales of the OTBEB/BCR Officials are already
higher compared te the scale of pay of the TTA scale and hence

their cases vere not considered fer officiating n.ﬂrangemnt

_ ]

in the cadre of TTA. They Submit that the restructuring of

cadres due to induction ¢f nevw technelegy im the BOT, the

recruitment rules to the cadre of JI0s fer the Dep;»artmental

quota of 35% was alsc changed by fixing the e!ligibility con~
ditien ef three years Engineering Diplome ef a First Class

‘B.,S¢c with Physics and Mathematics, Similarlyl, the queta
of PIs/TAs/MOs/ABAs from 10% to 20% through competitive exa-

mination in 1991 and a further revision was made during 1994

on the basis of the recommendation of a c‘orruni‘ttee to 35%
for PL/TA/MO/AEA of qualifying cquota, This niatte;‘: has been

anuulCaccu Lccénud.y LR WEEGLIG, g B e W e v g em mem | o o —

& 13 OTHERS Vs UNION OF INDIA), They Submit [that the TTAs

were allewed feor appearing for Qualifying Examinatien for
i
35% queta _of qualifying examination for PMANO/J‘KEA in

et s b e emdeded o Ao dndee I AW 'thnalav in the TTA

training, vide letter dated al3-12-1994 and thus they submit
that the applicants are not entitled to claim any| reliefs

in the OA and the OA is liable to be dismissed,

32, At the outset the respondents have contended that |

this applicatien is not maintainable, for, the same con-

|
sists ef multi~reliefs which are incensSequential, We have

extracted above the reliefs claimed by the applicant, To
L

a certain extent we agree with the cententioens raiised by

the respondents, The applicants have claimed) multi-reliefs

which are inconsequential, |

33, THowever, we are not inclined to dismiss th? OA on

this technical ground, We feel it preper to consider
their greivance in detail,

l‘..'l.‘13
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34,  The applicants azre all verking as Technical Supervi- = °

sors in the’ sCale of pay of Rs,1400-2300/-, They e%rned
|

35, Tne-restructuring of certain Group 'C' aFd B posts

.led to the creatlen of Telephone Traffic Assisﬁants(im
The

the same scale of pay under the OTBP Schere,

shert “ITA") in the scale of pay ef m.1320-2040/;

 posts of TTAs are to be filled im accordamce with the Rules,
1991, By the time the rules were framed and ﬁhe post of
|

TTASs was created, the applicants were alreadyearnéd their

bz
‘promotions under,OTBP Scheme, They were already in the

. . )
higher scale of pay than the pay attached te the Aast of TTAs,

36, During the year 1992, the department St?rted deputing
| N

certain Technical Supervisers for TTAs training ccT‘urSe,.m..
mittedly, they were juniers te the applicants,bu£|they were
not granted promotion under the OTBP Scheme, | It is their
contention that instead of deputing their jumierslthey ,
should have been preferfed for TTAs training Four?e. e
 fail to understand how when the applicants were a?ready
working in a scale higher than the scale of pay attached

to the post of TTAs could aspire for deputation f?r TTAS
training course, During the year 1991 when the rPles'wera .
framed apd the post ef TTA was created then at that time
those Technical Supervisors who were already pr@A@tﬂd under
the OTBP Scheme Were not eligible for consid&ratﬂan for
deputation to the training course for TTAs, | =

37. It is stated for the applicants that, thenlalone

they protested against their juniors being de;mt%d for
tfaining course, At that time the respondents, vide their
letter daﬁed:?—1-1992, had sought some clarification: as

to whether the officials who were already promoted under

| 1
.‘..'..1,4
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: ]
the OTBP Scheme could be deputed for TTAs training course,

The applicants on ac:cen;nt of this reply were expecting

that their case would be considered and kept/qu;.et. }Ebwever,
the clarification was given in 1993 and 'act\;al Ly th|e depart-
ment teck a decision to consider the case of the ofificials
whe were .‘al.ready under the OTBP Scheme for deputati@n to TTA
training course only by letter dated ;20-5-1993, The deci-

sien of the respondents to consider these @fficial§ dho were

already prometed under the OIBP Scheme for deputat:;i.on,for

training te TTAs is prospective in nature, It cannot be

regarded a5 IETIUSDPUCLLVT il @ pres e wa—-e I
: |

only as per the policy decision of the department to consi-

der the case of the officials whe had already earned promo-
tion under the OTBP SChieme DEIDIE TUT LUiSw &7 - --|~—- ....... -
force, the applicants were censiuercu estiyussac w..i —— -

tion to tr_aining course on and from 20=-5-1993, I

. 38, The applicants cannot have any greivance over the
late decision on thNe DAIT UL LuS +owpwievew—! _‘_

purely g policy decision of the respondents to copsider
the @IrJ.Clalﬁ WIK) WL Qass ey oo —— o o |

Scheme to coensider eligible for deputatien te TTAS training

: ' ' |
39, The other grejvance of the applicants is that,

grant of advance increment was considered by the respondents

through their letter dated 312-10-1993, Pdmii!:teley,‘thiS is

subsequent to the policy decision of the _departme'nt to con-
Sider thé case of tﬁese officials who had alrea-ady| been pro-
moted under the OTBP Scheme, As already obsenredi the
department took a policy deciSion to consider the case of
those officials prometed under the OIBP Scheme for deputation
to TTAs training course, It was decided on 20-—5»-!1993. The

leceaanedlB
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question of granting additional or advance increment was

| J
considered through letter dated $12-10-1993, 1 |

' 40. In case the applicants were eligible then they may,

|

if 5o advised, submit their detailed representatien’ to the

concCerned autherity fer grant of additienal inclzremeht. The

concerned respondent authority shall decide the samle repre-

41, Further the applicants submit that the respordent no,l

in his letter dated :12-10-1993 had informed thert alll the

‘affFimials nremted under the OTBP/BCR Scheme and ngicers

who opted for restructured cadre be granted oné advance

inornmnf- The arant ¢f additienal increment depen'ds upon
a persen opting for the same, It :LS not ma&e ¢lear whether

the applicants hereir had given their captmng for restructured
post of TTA and they. are eligible tor tne aavance Jl.nc.‘l.c:munb.

If they have not opted, then they may, if so adviserd, submit

. Corsdr el Al Ao in Lo bha Anbko ad reco/iot ﬂ)f a comw
of this Order, |

|
A MLs wmQeerants mawg (‘GnS'!dFr th.e QDtiOBS @f the

applicants considering their eligibility for the reatructured
t‘rum 20.5-93 1

PoStLaﬂd take a decision in the matter of grant of advance

[ —ds b bl meer T nnbeg _ ( 7‘
, | , \
43, The applicants further submit that the TTAs Bre in

‘ \
the feeder categoxy for the prometion te the post Pf Ji0s,
44, The applicants have been now officiating as LI"l‘As.
Their ¢Claim for granting retrespective relief‘ from 1992

is nmot tenable.. More-over, the decisien to irclude those
officials who/promoted under the OTBP Scheme was taken for

deputation to TTA trainirng course oenly on 20-5-1993, Hence

it cennot be said that applicants were eligiblle for deputation

lqoorcoools‘“
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. to training for TTAs course prior te 20-5-159

|
3, Iéfact,

o A |
the respondents Were only required to Send the juniors

te the applxcants who were not pr@mted under

the OTBP

Scheme for training courue. There is no irregular&ty or
illegality in the precedure adeopted by the respomaente in

as per the rules 1991,
45,  Further the greivance of the applicants
the department has not prepared the seniority

rast+ hawe heen restructured only under the Ru]

the manner of £illing up of the restructured post of TTAs,

f

is that

listt The
| .
les, 1991,

Feeder Categories to this posts have beemr enl?rge& subse-

quently, There may be some departmental hurd
preparatlion Or The Senlerllty +i9u.

|
les %n the

THRS A PN AR e e W v e e

the respondents will take earnest and sincere|efferts to

—mee A et denl Yl ok AL ke foandor ﬂ:a'l-nn-n'r‘iﬁq +e the

pest ef TTAs ard alsoe the persoms whn are werking’ln the

cadre of TTA which enables the department to censider their

increment as per letter dated=12-10—19§3.

cases for premotion to the post of STU“‘_TH“TTHS*nave

o IR R quadsiir

te put iqlqualifylng Service in the cadre before they can

be considered for premetion to the pest ef JIOs,

——r - e — -— e
b Lo -

|Besides,

befeore he becomes eligible for considerat ion jto the post

of JT0O,

= - = —— e

ctflitn debam waal oo

That department will consider indi?idual[caSes and

|
L’am £ inA

no necessity to give any directiens in this :egaxd te the

respondents,

|

. ' _ | .
46, To sum up, the applicants cannet ¢laim|deputaticn

for TTAS training course since 1992,

It is for them teo

|

exercise their option to join the restructured cadre of

‘ |
TTAS and in order te become eligible fer grant oﬁ advance

. ....00000017
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47, Now the question of seniority of the applicanFs is to

be considered.When the Recruitment Rules, 1991 were Fssned on

i
22-7-1991, fne applicarits were already under the higher

2onned
scale of pay having askegkthe Same under TBOP %cheme. It is

only when the respondents decided to allow tho%e officials

|
who were already in the higher scale of pay toJcomé to TTA

Cadre thenthe eligibility of the applicants have been consi-

Y
dered, That decision was taken om kg¢§e~1993j Thorefore,
\
the case of the applicants for the post of TT#S were conslidered
o
2. 05

: i
subsequent to kat£9-1993. Hence their entry into tPe ¢adre of

TTA s will determine their seniority. |

. \
o
43, The respondents may consider the prepargtioq of senio-
rity list of those persons who are in the feeder categories
1
for the post of JTO0 as expeditiously as possiPle.‘
. |
49, we feel it proper to pass the followinglorder and
i
I
1
a) The claim of the applicants for consideﬁing their

directions to the respondents:-

deputation for TTAs training course frém 1992 is
' hereby fejected: ’ |
| \
1
b) The applicants, 1f so advised, may submft a detailed
representation and option as per rules!to the con-
cerned respondentg~authority for grant #f additional
increment in accordance with the 1ette¥ dated:12-10.93,
' |
They shall submit such representationsfoptions within

15 days from the date of receipt of a Jopy 5f this order:
' N

c) The concerned- reSpondcntaauthorit% onlreceipt of such
representation/option within the stipu#ated\period from

the applicant%,may consider their case% as per rules and

)

decide whether any of the applicant is/areﬁéligible for

advance increments;

@/ - S £




[

—4
vl
1

na f31/95
Copy tmi=-

1. The Secrstary, Telecammunicatiens, S5anchar Shavan, Neg Dalhi,
2. The BGhizgT G2N0TaLl tvdiiey o g 4we—en

3. The Genaral Managsr, Talacmmmuniﬁations, Sury#lakﬁnmplax, Hyd.
4, Tha Zanural Manajur, T3alacommunicatiens, Rajshmundry.

s emin Talacan Nieisienal Menagsr, Telecemmunicatisns, Eluru.
6. Gne cepy te Mr. P.N.A.Christiaf, AQvocais, umiey 1ryav -

. v P e e immm YD am Addl.ﬂﬁﬁﬂug CAT-, Hyd‘
8, 0Ona cepy te HASIP M(J), CAT., Hyd.
gt bna CUpy L R R . . .
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- a)

and finalisation of the seniority list in

of TTAs expeditioﬁsiy not later than 31-1

50. wWith the above directions, the OA is disp

leaving the parties to bear their own costs.

“*
1

The respondents-authetities may take up the pr

!
!
I
|

|
=
-

eparation

.the cadre

2-1998,

( B.S.JAT PARAMESHWAR ) ?
MEMBER (JUDL} MEMBER(ADMﬁ) i
o, ’ it
l_/\ . \7 - l ‘% . h——?’%?
Dated: this the A'Eday of ;(::”'-]:9 W, 1998 \ _
. ‘__J;‘
kkk - ‘ r,‘
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